
OPEN COOR! 

CENTRAL AIJ\UNISf RATIVE TRIBUNAL 
~..4HABAD _§ENQI1 ,ALLAHA3AD. 

Allahabad, this the 27th day of May 2C02. 

QJOIUM : HON. MR. S. DAY~ ,A.M. 

D.No. 1717 of 2002. 0 .A • NO. 6 61 / 02 

Km. Anita Srivastava QIO Late Sri Raj Mahendze Lal Srivastava 

r/ o 183.A/9 T, Raj rooppur, Allahabad •• 

• • • • • • • • • • Applicant • 

Counsel for applicant : Sri R.P. Yadav, 

Versus 

1. Chief Post Master General, Luckno«, 

2. Post Master General, Allahabad. 

3. Senior Supdt. of Pest Offices, Allahabad 11ivision, Allahabad. 

4. Senior Pest Master,, Allahabad. 

5. Union of India through Secretary, Ministry of Canmunication 

of Post, NeW Del hi ••••• 

Counsel for respondents : Sri G. R. Glpta. 

£.Ji. D E R ( ORAL) 

• •••• Respondents. 

This application has been filed'- for setting aside the 

impugned order dated 26.5.2000 and a direction to the respondent~ 

to pay the fanily pension every month with all - dues and arrears. 

2. nie cla;iJn of the applicant is that she passed 9th 

class and her date of birth as entered in school register, is 

15.l0.·81. The applicant's father, who was a pensioner, died on 

4. 6.98. The applicant c.la;ims thait she is entitled to fanily 

pension as per rules. She has stated that she took up the 

matter with the respondents but since there is no response, she 

filed a writ petition in the High Court, Which was nunbered 

5521/00. By order dated 2.2.2000, the respondent No.l, who was 

Post Master General, Head Post Office, Allahabad was directed 

to decide the applicant's representation dated 4.11.99 by a 

speaking order. The applicant is agrieved by order dated 26.5.0C 

which was passed en account of the directions of Hon'ble High C 

Court. 



' 

: 2 : 

3. I have heard the a.rgLIIlents of Sri R.P. Yadav for 

applicant and Sri G.R. Gupta for respondents. 

4. I find that the respondents have infolliled the applicant 

by letter dated 26.5·.00 that the applicant'·s father at the t:ime 

of his retiranent had submitted papers for pension in Which the 

birth date of applicant was mentioned as 15.11.69 and the birth 

date of som was mentioned as 1. 5. 72. It has been mentioned that 

the eligibility for fanily pension is only upto the age of 25 

years and that the date of birth of the applicant as shown by the 

deceased father cannot be changed. 

5. Counsel for the applicant, on the other hand, ·contended 

that the school leaving register shows the date of birth of the 

applicant as 15.10.81. I find that the applicant had studied 

upto 8th class and the date of birth in the transfer certificate 
Wt>~~+- 

I~ consider it appropriate to is mentioned as 15.10.81. 
,t -vu.1- ) y CV,) A/ 

»:eAa definite proof 

father had declared 

of the applicant• s age
1 

and; as the applicant' s 

the date of birth of the applicant at the tmE 

of filing his pension papers in the year 1992)and is now dee eased, 

the same cannot be altered for conf:2.Iment of the benefit of 

family pension. The o.A. stands disnissed at admission stage. 

No order as to costs. 

~ 
A.M •. 

Asthana 
2 .5.02 


